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PATNA HIGH COURT

NOTIFICATION
14" July 2023
ADDENDA AND CORRIGENDA TO
PATNA HIGH COURT RULES, 1916 (Fifth Edition)
C.S. No.176

No. Misc-13-2016-289(Rules).— The following Substitution and Insertion is
made with immediate effect in the existing C.S. No.151 and C.S. No.152 (Gazette Notification
No.208) dated 15.03.2016 whereby Chapter — ITIA of the Patna High Court Rules, 1916
(Filing Procedure) was earlier substituted with effect from 01.04.2016 and further amendments
made vide C.S. No.158 (Gazette Notification No.775) dated 21.09.2016.

Existing rules as per C.S. No.151 and 158. | The Rule so amended shall be read as follows:-

Rule 3(b) The proceedings/pleadings shall be | By way of Substitution of existing provisions
on A4 size Bond Paper. of same number by new rules:-

3(b) All petitions, affidavits, memoranda of
appeal and other proceedings presented before
this Hon'ble Court shall be in A4 size papers
(21.0 X 29.7 cms) having not less than 75 GSM
and typewritten/ printed on both sides in Font
style Times New Roman.

Rule 3(c) The top margin and the left margin | 3(c) Page set up and margins- 4 cm on left and
shall not be less than 2 inches and the bottom | right; 3.5 cm on top and 2.5 cm bottom.
margin not less than | inch.
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Existing rules as per C.S. No.151 and 158.

The Rule so amended shall be read as follows:-

Rule 3(d) Typing/printing shall be in Font
Size 12 and in one and half spacing.

Rule 3 (d) Typing/printing shall be in Font size
14 and in double spacing.

3(e) The proceedings/pleadings shall bear
running page number and continuous
annexure numbers that is with prefix “P”, in
the case of documents filed by the Petitioner
and prefix “R” in the case of documents filed
by the respondents. Where there are more
than one respondent then the documents filed
will have prefix “R” with the respondent No.
that is in case counter affidavit is being filed
on behalf of Respondent No. 2 to 4, then the
document will have prefix R2 etc.
(Substitution made in CS 151 by CS 158).

Rule 3(e) The proceedings/pleadings shall bear
running page number and continuous annexure
numbers, continuously at the top, in the middle
and top right corner of the page respectively. As
far as annexure numbers are concerned, the
number shall be prefixed ‘P’, in the case of
documents filed by the Petitioner and prefixed by
‘R’ in the case of documents filed by the
respondents and where there are more than one
respondent, annexure number shall be prefixed
by ‘R’ along with number status of the
Respondent followed by annexure number.

By Order of the Court,
RUDRA PRAKASH MISHRA,
Registrar General.
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Memo no. “H:}qé ’st‘é/z\ D(Rules)

Dated, the [Q {nlly. 2023.

:‘::‘"l\"‘:il‘(:"‘":“"\‘d'::‘ I::"":l\\‘u}iuu n r\‘s|m‘|,of C.S. No.176 is forwarded to the President, Bar Association;
(ke S\‘\‘l‘ch\r\‘ 5 : ‘\ As.\ocinlmn; the Ircsltle|\l. Lawyers Association; the Secretary, Bar Association;
Coiabiinly n};(.—i . ‘l;n‘c - fso‘ciulion: )(he Secretary, Lawyers Association, Patna High Court, Patna; the
e “.'-‘ Ci-\“\C““a:‘l\fl;\smh‘mon. ‘l atna Civil Courts, Patna; lI\? Secretary, District Bar Association,
Secrsins Gamest To ‘.‘_ atna; the bccrel'nry. District Bar Association, Danapur Civil Courts, Patna; t!le
S e .ml :ln m;{\ Bar Assm:inlmn Bihar, Patna; the .!.R. -cum- P.P.S. to the Hon’ble the _Chlef
('\dlllll;i\lralin'\').I‘ 4 e cgislr'ur (,cnfrnl; I’A to the Registrar (Vigilance),; P.A. to the Registrar
Resi : lf i fn‘mc Registrar (Establishment); P.A. to the Registrar (Appointment); P.A. to the
(\“LNl-\l -( i -cum- C.1 .(.); P.A. to the Joint Registrar (Establishment); P.A. to the Registrar (List &
~nm|u‘||cl). P.A. to the Joint Registrar (Judicial); 0.S.D./0.S.D. (Computerization); Joint Registrar I/c,
h\al\lnhmun Dcpnrln.\cnl; Joint Registrar l/c, P.A. Section; Joint Registrar I/c, Copying Department;
Joint Registrar Ve, Criminal Department; Deputy Registrar/Assistant Registrar I/c, Accounts (General)
"“P?‘”“‘(‘“‘- .l)cpm‘\ Registrar/Assistant Registrar 1/c, Training & Skill Development; Deputy
Ricg».lrar z\slsu.\mm Registrar /¢, Criminal Revision Section; Deputy Registrar/Assistant Registrar l/c,
C nq\mal (l)ls‘posal) Section; Deputy Registrar/Assistant Registrar 1/c, Judicial Dispatch Section; Deputy
chlsﬁl-:\r./.ASSIslallll Registrar l/c, Writ (Pre) Section; Deputy Registrar/Assistant Registrar l/c, M.A. &
Tax Section: Deputy Registrar/Assistant Registrar l/c, List Section; Deputy Registrar/Assistant Registrar
l'e. Writ (Disposal) Section: Deputy Registrar/Assistant Registrar l/c, Centralized Letter Receiving
Ccngrc. Deputy Registrar/Assistant Registrar I/c, A.D. (Misc) Section; Deputy Registrar/Assistant
Registrar l/e, Criminal Filing Section; Deputy Registrar/Assistant Registrar l/c, C.R., L.P.A. & Civil
Review (Disposal) Section; Deputy Registrar/Assistant Registrar I/c, Criminal Stamp Reporting Section;
Deputy Registrar/Assistant Registrar 1/c, Protocol Section; Deputy Registrar/Assistant Registrar I/c, A.D.
(Establishment): Deputy Registrar/Assistant Registrar 1/c, Lawazima Board; Deputy Registrar/Assistant
Registrar l/c, Criminal Miscellaneous Section; Deputy Registrar/Assistant Registrar l/c, First Appeal
Section: Deputy Registrar/Assistant Registrar 1/c, A.D. (General); Deputy Registrar/Assistant Registrar
/e, Court Officer’s Office; Deputy Registrar/Assistant Registrar I/c, Criminal Disposal Section; Deputy
Registrar/Assistant Registrar l/c, Criminal (Misc.) Section; Deputy Registrar/Assistant Registrar l/c,
Purchase Cell: Deputy Registrar/Assistant Registrar 1/c, Supreme Court Department, Deputy
Registrar/Assistant Registrar l/c, A.D. (General); Deputy Registrar/Assistant Registrar l/c, Record Room
(Civil & Criminal): Deputy Registrar/Assistant Registrar l/c, Original & Election Department; Deputy
Registrar/Assistant Registrar -cum- Oath Commissioner; l/c P.A. Section; S.0. l/c, Accounts
(Establishment); S.O. l/c, Accounts (General); S.O. l/c, Administrative (Appointment); S.0. l/c,
Administrative (Misc.); S.0. I/c A.O.R. Cell; S.0. I/c, Administrative (Statistical); S.0. l/c, C.O. Office;
S.0. l/c. C.R. & L.P.A. (Disposal) Section; S.O. I/c, Centralised Filing Section; S.O. I/¢c, Civil Revision
(Pending) Section; S.0. l/c, Civil Stamp Reporting Section; S.0. I/c, Computer Cell + Reception -cum-
Information Centre; S.O. l/c Conference Cell; S.0. I/c, Copying (Criminal) Dept.; S.O. l/c, Copying
(General) Dept; S.0. l/c, Copying (Writ) Dept; S.0. l/c, Court Master Section; S.0. I/c, Criminal
(Disposal) Section: S.0. I/c, Criminal (Miscellaneous) Section; S.0. I/c, Criminal Appeal Section; S.0. l/c,
Criminal Revision Section; S.O. l/c, Criminal Stamp Reporting Section; S.0. I/c, Decree Department; S.0.
I/c Digitization Cell; S.0. l/c, Fax Section;S.0. I/c, Filing Section; S.0. l/c, First Appeal Section; S.O. l/c,
Issue Section: S.0. I/C, Juvenile Justice Secretariat; S.0. I/c, J.O.S.R.R. (Judicial Officer Service Record
Room): S.0. l/c, Judges Library; S.0. I/c, Lawazima Section; S.0. /¢, Legal Aid Committee; S.0. l/c,
Legal Cell; S.O. I/c, List Section; S.0. l/c, LPA & Civil Review (Pending) Section; S.0O. l/c, M.A. & Tax
Section. S.0. l/c, M.J.C. (Disposal) Section; S.0. I/c, M.J.C. (Pending) Section; S.0. l/c, Mediation Centre;
S.0. l/c, Monitoring Cell - I; S.0. /¢, Monitoring Cell- 11 S.0. I/¢, Original & Election Dept.; S.0. I/c,
P.B.X./ U.B.LX. Operator; S.O. l/c, Pass Distributor; S.0. l/c, Protocol Section; S.O. l/c, Purchase Cell;
S.0. l/c, Right to Information Cell; S.0. l/c, Receiving Section -cum-Centralised Letter Receiving Centre;
S.0. l/c, Record Room (Criminal); S.0. l/e, Record Room (Judicial); S.0. I/C, Recruitment and
Appointment Section; S.0. l/e, Registrar’s Inspection; S.0. l/c, Second Appeal Section; S.0. I/¢, Selection
and Appointment Cell; S.0. l/e, Stationery Dept.; S.0. I/c, Supreme Court Dept.; S.0. I/e, Translation
Dept.; S.0. l/e, V.D.(Despatch); S.0. I/c, Vigilance Cell; S.0. l/e, Writ (Disposal) Section; S.0. I/¢, Writ
(Post) Section; S.0. l/¢e, Writ (Pre) Section; S.0. /¢, Defective Section (Civil); I Senior Programmer for
information and needful.

Enclosure-As above.

B Picase upload the gazette notification on the Official website of the Hon'ble Court. h

chism |

Office: 0612-7158601, 2504111, FAX: 0612-2504088, Email id: reg.vig.hcpat-bih@nic.in
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All Communications Should be Addressed to the Registrar by Designation and not by Name
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